FIR No. 13/13

PS MUNDKA
New Case No. 4220/17

31.08.2020
Pursuant to the directions issued by the Hon'ble High Court «f

Delhi, the matters were adjourned en bloc amid Covid-19 pandemi:.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.

None for accused.
Court is convened through VC (CISCO Webex).

Process could not issued due to lock down.

.

Put up for purpose fixed on 07.01.2020.

(Babita 9a)
MM-06/West/THC/Delhi
31.08.2020



FIR No. 97/13
PS Hari Nagar

31.08.2020
Pursuant to the directions issued by the Hon'ble High Cou

Delhi, the matters were adjourned en bloc amid Covid-19 pand:
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the Di;

Courts have been directed to take up all the cases listed before "

through VC except the cases wherein evidence is to be recorded.

Fresh charge sheet filed. It be checked and registered.

Ld. APP for the State through VC.

Accused is stated to be on bail.
ASI Satyavir Singh on behalf of 10 is present with case file.

Court is convened through VC (CISCO Webex).

Present :

put up for consideration on 07.01.2020.

(Babita Puniya)
MM-06/West THC/Delhi
31.08.2020



FIR No. 20/16
PS MUNDKA
New Case No. 73307/16

31.08.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District

Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Ld. APP for the State through VC.

Accused is in JC (Jhajjar Jail).
Court is convened through VC (CISCO Webex).

Jail Superintendent concerned is directed to produce the

Present :

accused through VC on the NDOH failing which adverse order shall be

passed against him.
Put up for further proceedings on 14.09.2020.

(Babita\@uniy
MM-06/West/ THC/Delhi
31.08.2020 _



FIR No. 525/16

PS Hari Nagar
New Case No. 9045/19

31.08.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.

None for Accused.

None for complainant.
Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter has been settled between the

parties. Therefore, let court notice be issued to the parties o join the

proceedings through VC on 23.09.2020.
@&wm

MM-06/West/ THC/Delhi
31.08.2020



FIR No. 350/16
PS MUNDKA
New Case No. 724/17

31.08.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present: Ld. APP for the State through VC.

None for accused.
Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter is at the stage of PE, therefore,

put up the matter for the same on 07.01.2021 in view of the above-

mentioned office order issued by the Hon'ble High Court of Delhi.
No adverse order is being passed against the accused as his

application seeking cancellation of NBWs is pending consideration.

(Babita Puqiya)
MM-06/West/THC/Delhi
31.08.2020



FIR No. 234/19
PS MUNDKA
New Case No. 6273/19

31.08.2020
Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present . Ld. APP for the State through VC.

None for accused persons.
Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter is at the stage of PE, therefore,

put up the matter for the same on 07.01.2021 in view of the above-

mentioned office order issued by the Hon'ble High Court of Delhi.

(Babita Puniya)
MM-06/West/THC/Delhi
31.08.2020



FIR No. 518/18

PS Hari Nagar
New Case No0.1728/19

31.08.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
urther, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.

None for accused.
Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter is at the stage of PE, therefore,

put up the matter for the same on 07.01.2021 in view of the above-

mentioned office order issued by the Hon'ble High Court of Delhi.

(BabitL&amy{

MM-06/West/THC/Delhi
31.08.2020



~IR No. 101/18
S MUNDKA
New Case No. 297/19

31.08.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
“urther. vide office order no.26/DHC/2020 dated 30.07.2020, the District
~ourts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Sresent : Ld. APP for the State through VC.

None for accused.
Court is convened through VC (CISCO Webex).

File perused.
perusal of file reveals that matter is at the stage of PE, therefore,

»ut up the matter for the same on 07.01.2021 in view of the above-

nentioned office order issued by the Hon'ble High Court of Delhi.

(Babita P
MM-06/West/THC/Delhi
31.08.2020



FIR No. 183/17

S MUNDKA
New Case No. 5124/18

31.08.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District

Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present © Ld. APP for the State through VC.

None for accused.
Court is convened through VC (CISCO Webex).

File perused.
perusal of file reveals that matter is at the stage of PE, therefore

put up the matter for the same on 07.01.2021 in view of the above-
mentioned office order issued by the Hon'ble High Court of Delhi.

!

(Babita Puniya)
MM-06/West/THC/Delhi
31.08.2020



FIR No. 56/17
S Hart Nagai
New Case No. 4182/17
31.08.2020

pPursuant to the directions issued by the Hon'ble High Court of
Delhi. the matters were adjourned en bloc amid Covid-19 pandemic.
Curther. vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.
File received from Lok Adalat as unsettled.

Present :  Ld. APP for the State through VC.
None for accused persons.
Court is convened through VC (CISCO Webex).

Put up for arguments on the point of charge on 07.01.2020.

(Babita Puniya)
MM-06/West/THC/Delhi
31.08.2020



E-FIR No. 32405/18

PS MUNDKA
New Case No. 1248/19

31.08.2020
pursuant to the directions issued by the Hon'ble High Court of
adjourned en bloc amid Covid-19 pandemic.

Delhi, the matters were
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District

p all the cases listed before them

Courts have been directed to take u
through VC excepl the cases wherein evidence is to be recorded.

present : Ld. APP for the State through VC.

None for accused.
Court is convened through VC (CISCO Webex).

File perused.
perusal of file reveals that matter is at the stage of PE, therefore,

put up the matter for the same on 07.01.2021 in view of the above

mentioned office order issued by the Hon'ble High Court of Delhi.

(Babit
MM-06/West/THC/Delhi
31.08.2020



FIR No. 99/2020
PS MUNDKA

31.08.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi. the matiers were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

File taken up today as 30.08.2020 was Sunday.

Present : Ld. APP for the State through VC.

Accused not produced from JC.
Court is convened through VC (CISCO Webex).

Jail Superintendent concerned is directed to produce the

accused through VC on 14.09.2020. 10 is also directed to join the

proceedings through VC on the said date.




FIR No. 101/2020
PS MUNDKA

31.08.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi. the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order Nno.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

File taken up today as 30.08.2020 was Sunday.

Ld. APP for the State through VC.

Accused persons not produced from [

Court is convened through VC (CISCO Webex).
is directed to produce the

10 is also directed to join the

Present :

Jail Superintendent concerned
accused persons through VC on 14.09.2020.
proceedings through VC on the said date.

(Babita Puniya)
MM-06/West/ THC/Delhi
31.08.2020



E-FIR No. 32405/18
PS MUNDKA
New Case No. 1248/19

31.08.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matiers were adjourned en bloc amid Covid-19 pandemic
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.

None for accused.
Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter is at the stage of PE, therefore,
e above-

p the matter for the same on 07.01.2021 in view of th

put u
order issued by the Hon'ble High Court of Delhi.

mentioned office

(Babita
MM-06/West/THC/Delhi
31.08.2020



FIR No. 333/19
pS Hari Nagar

31.08.2020
pursuant to the directions issued by the HoO

ters were adjourned en bloc amid Covid-19 pandemic.

ice order no.26/DHC/2020 dated 30.07.2020, the District
| the cases listed before them

n'ble High Court of

Delhi, the mal

Further, vide off

have been directed to take up al

Courts
dence is to be recorded.

through VC except the cases wherein evi

present : Ld. APP for the State through VC.

All the accused in person.
sh. Arun Kumar, Ld. Counsel for the complainant throu

d through VC (CI1SCO Webex).

gh VC.

Court is convene

Offence being bail

able, accused persons are admitted to bail on

n the sum of Rs. 10,000/- each alongwith one

furnishing of personal bond |
nish bail

surety of like amount each. Accused persons aré directed to fur

honds on the next date.

Copy of chargesheet and documents be supplied to accused

persons against acknowledgement. perusal of file reveals thal no spare

copy of chargesheet is available on record.

d supply the copy of chargesheet

10 be summoned to appear in

person an to accused persons for

07.01.2020.

Ld. Counsel for complainant is directed to ensurp the presence of

complainant on the NDOH.

(Babita Puniya)
MM-06/West/ THC/ Delhi
31.08.2020



C.C. No. 2577/20
PS Hari Nagar

31.08.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matiers were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : None for complainant.

Court is convened through VC (CISCO Webex).
ATR not received.

Let the same be called for the NDOH.

Put up for arguments on the application u/s 156(3) Cr.P.C. on
07.01.2020.

(Babita Puniya)
MM-06/West/THC/Delhi
31.08.2020



C.C. No. 14314/16
PS MUNDKA

31.08.2020
Pursuant to the directions issued by the Hon'ble High Court of
Delhi. the matiers were adjourned en bloc amid Covid-19 pandemic.

Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : None for complainant.
Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter is at the stage of PSE,

therefore, put up the matter for the same on 07.01.2021 in view of the

ahove-mentioned office order issued by the Hon'ble High Court of Delhi.

(Babita PuM
MM-06/West/THC/Delhi
31.08.2020



C.C. No. 14314/16
PS MUNDKA

31.08.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic,
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : None for complainant.
Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter is at the stage of PSE,

therefore, put up the matter for the same on 07.01.2021 in view of the

above-mentioned office order issued by the Hon'ble High Court of Delhi.

(Babita PUM
MM-06/West/THC/Delhi
31.08.2020



FIR No. 235/16
PS MUNDKA

31.08.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the maltters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.

Accused is absent.
Ld. Counsel for accused is present and seeks adjournment for

want of accused.
Matter is at the stage of recording of SA.
Put up for the same on 28.09.2020 at 2 PM.

(Babita Puniya)
MM-06/West/THC/Delhi
31.08.2020




FIR No. 41/18
PS MUNDKA
New Case No. 5085/18

31.08.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the maitters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have becen directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.

None for accused.
Court is convened through VC (CISCO Webex).

File perused.
Put up for framing of notice on 07.01.2020.

(Babita Puniya)
MM-06/Wes elhi
31.08.2020



FIR No. 446/19
PS MUNDKA
New Case No. 980/2020

31.08.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matiers were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present: Ld. APP for the State through VC.
Accused Is absent.
Sh. A K. Sharma, Id. Counsel for accused.
Court is convened through VC (CISCO Webex).
Ld. Counsel for accused seeks time to address arguments on the

point of charge on 07.01.2020.

(Babifa Puniya)
MM-06/Wa&st/T
31.08.2020

elhi



FIR No. 1293/15
PS Hari Nagar
New Case No. 9118/18

31.08.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matlers were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.
File received from Lok Adalat as unsettled.

Present: Ld. APP for the State through VC.
None for accused.
Court is convened through VC (CISCO Webex).
Put up for arguments on the point of charge on 07.01.2020.

(Babita tya
MM-06/West/THC/Delhi
31.08.2020



FIR No. 29/19
PS Hari Nagar
New Case No. 1817/19

31.08.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matiers were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : Ld. APP for the State through VC.
None for accused.
Court is convened through VC (CIScoO Webex).
File perused.
Put up for arguments on the point of charge on 07.01.2020.

(Babita Huniya)
MM-06/WestTH elhi
31.08.2020



FIR No. 210/14
PS Hari Nagar
New Case No. 65204/16

31.08.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide olffice order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.
File taken up today as 30.08.2020 was Sunday.

Present: Ld. APP for the State through VC.
None has joined the proceedings on behalf of accused persons.
Court is convened through VC (CISCO Webex).
Put up for the purpose fixed on 03.09.2020.

(Babita Puniya)
MM-06/West/THC/Delhi
31.08.2020



FIR No. 630/14
S Hari Nagar
New Case No. 8313/19

31.08.2020
Pursuant to the directions issued by '1e Ho'ble High Cour

Delhi, the matters were adjourned en bloc anid Covid-19 panden
Further, vide office order no.26/DHC/2020 dated 30.07 2020, the Dist
Courts have been directed to take up all the cases !sted before the

through VC except the cases wherein evidence is (0 be 1 >corded.

Present: Ld. APP for the State through VC.

None for both accused persons .

Court is convened through VC (CISCO We < Xx).

File perused.

Perusal of file reveals that matter is at the sta je of PE, therefc
put up the matter for the same on 07.01.2021 in view of the abo
mentioned office order issued by the Hon'ble High Court >f Delhi.

No adverse order is being passed against 'he accused as

application seeking cancellation of NBWs is pending cor  deration.

(Bal{la Puriiya)
MI1-06/V =st/THC/Delhi
31.08.2020



FIR No. 633/05
PS Hari Nagar
New Case No. 66596/16

31.08.2020

Pursuant to the directions issued by the Hon'ble High Co |
Delhi, the matters were adjourned en bloc amid Covid-19 pandc
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the Di-
Courts have been directed to take up all the cases listed before |
through VC except the cases wherein evidence is to be recorded.

Court is convened through VC (CISCO Webex).

Present : None for complainant.
Issue court notice to the complainant to address argum:

failing which matter shall be decided on merits for 23.09.2020. This she
the last opportunity.
(Babita Pummya)

MM-06/West/THC/Delhi
31.08.2020



C No. 17006/16
1S Han Nagad

31.08.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Cowvid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present : - Sh. Rishi Bhardwaj, Ld. Counsel for the complainant.
Court is convened through VC (CISCO Webex).
Put up at 12 Noon.

(Babita Puniya)
MM-06/West/THC/Delhi

31.08.2020
AL 12.00 Noon.
Present: None has joined the proceedings. /L_/
(Babita Puniya)
MM-06/West/THC/Delhi
31.08.2020
At 2.30 PM
Present:  Ld. Counsel on behalf of both the parties.
Certain clarifications are required. (_/
Put up for consideration on 14.09.2020 at 2 PM.

(Babita Puniya)
MM-06/West/THC/Delhi
31.08.2020



State vs. Shobha Singh

FIR No.14551/15

PS: Hari Nagar
31.08.2020

Earlier all the

Mmallers were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of

Delhi from time to time amid lock-down. Now, vide office order
No.26/DHC/2020 dated 30.07.2020, District Courts have been

directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP for State through VC.

Court is convened through VC (CISCO Webex).
File perused.

Perusal of file reveals that matter is at the stage of
prosecution evidence/recording of settlement, therefore, matter

stands adjourned for NDOH in view of the above mentioned office
order issued by Hon'ble High Court of Delhi.

Put up for PE/recording of settlement on 07.01.2021.

(Babitq Puniya)
MM-06/W rict

Tis Hazari Courts/Delhi
31.08.2020



Han Chand vs, Ram Prokash

CC No.B812/16
PS Mundka

31.08.2020

Eatier all the mators wore  adjourned — en-hloc
pursuant o the directons issued by the Hon'hle High Court of
Delhe trom e to ume anid tock-down. Now, vide office order
nO.2GIRHEC 020 dated 30.07.2020, Distiict Courts have been
drocted 0 wke up all the cases listed before them  through
videocontereniong except the casos wherein evidence is to be
recorded.
Present. None.

Court is convened through VC (CISCO Webex).

Process not issued by the Ahlmad. He is warned (o be

careful in the future.
Let previous order be complied afresh for next date of

earnng
Put up for purpose fixed on 28.09.2020.

(Babita uniya) -~

MM-06/West-Bistrict

Tis Hazari Courts/Delhi
31.08.2020



Srate vs. Manaj Bhalla elc.
FIR N0.156/13
PS: Hari Nagar

31.08.2020
adjourncd en-bloc

carller all the matlels were
Hon'ble High Courl of

pursuant o e directions issued by the
Delhi from ume o ume amid lock-dowrn, Now, vide ollice order
District Courts have been

no.?GlD\-\C::?O?O dawed 30.07.2020,
ascs listed

ases wherein evidence

before them through

direcled 0 lake up all the cC
is o be

videoconierencing except the €

recorded.

Present Ld. APP for State through VC.

None {or accused.

vC (CISCO webex).

Court is convened through
£ile perused. perusal of file reveals that matter is

n'ble High Court of Delhi.

tter stands adjourned.
021.

pending consideration betore Ho

in view of the above, ma
or further proceedings on 07.01.2

Pput up f
(Babiw

MM-06/West District
Tis Hazari Courts/Delhi
31.08.2020



Harish Bhalla vs. Manoj Bhalla etc

CC No.8183/16
PS: Hari Nagar

31.08.2020

Eartier all the maters were adjourned en-bloc
bursuant to the directions issued by the Hon'ble High Court of
Delhi from tme to time amid lock-down. Now, vide office ordzr
m‘:s.‘ZBIDHCIzoz() dated 30.07.2020, District Courts have been

d\_recled 10 take up all the cases listed before them through
y\deocon{emncing except the cases wherein evidence is to be
recorded.

Presenu None.

Court is caonvened through VC (CISCO Webex).
File perused. Perusal of file reveals thal matter is
pending consideration before Hon'ble High Court of Delhi.
In view of the above, matter stands adjourned.

Put up for further proceedings on 07.01.2021.

(Babita Fyiniya)
MM-06/Wdidt District
Tis Hazari Cburts/Delbi””

31.08.2020



Slate vs, Pankaj Raj

IR No.04/13
PS. Mundka
31.08.2020

Eadier  a)

the marterg Were  adjourned en-hlog
pursua

M 10 the direcliong Issued by the Hon'ble High Coun of
Delhi from ime to time amid lock-down,

Now, vide office arder
nn.ZBIDHCIEOEO dated 30.0?.2020. Distri
directed g lake

videocnnlmencing

before them through
except the caseg whereijn evidence is 1o be
recorded.
Present. g APP for State through v
None for accused,
Court ig Convened through v (Cisco Webey).
File Peruseq,

matler is gy the stage of
+ Maller standg adjourneq for

(Babita
MM-OGMest Districy
Tis Hazari CourlleeIhi

:31.08.2020

lya)




b4 50

State vS. Dalip Singh

FIR No.90/13
310820" ) PS: Hari Nagar

ourneq en-hloc
. * Hon'ble High Coyy of
ltme amid !ock-down Now, vide office order
ict Courts have been
before them through
dSes whereijp evidence g to he

Ld. APP for State through v,
None for accused.

Court is convened through ve (cIsco Webex).
Process received back. Perused.

Let fresh court notice be issued to accused, surety

and his counsel for 23.09.2020.
(Babna&g@/
MM-06/W Istrict

Tis Hazari Courts/Delhi
31.08.2020



State vs. Manoj elc.
FIR No.160/17
PS: Hari Nagar

31.08.2020

Earlier all the matters were adjourned en-bloc
pursuant 10 the directions issued by the Hon'ble High Court of
Delhi from time [0 time amid lock-down. Now, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courls have been

directed to take up all the cases listed before them through
the cases wherein evidence is to be

videoconierencing except
recorded.
present:  Ld. APP for State through VC.

None for accused persons.

Court is convened through VC (CISCO Webex).

File perused.
perusal of fle reveals that matter is at the stage Of

therefore, matter
entioned office order is

stands adjourned for

evidence,
sued by

view Of the above M

urt of Delhi.

proseculion
07.01.2021 in
Han'ble High CO

Tis Hazarl CourtleeIhi
31.08.2020



Laxmi Builders vs. State & Ors.

CC No.1479/1.7
PS: Mundka

31.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed lo take up all the cases listed belore them through
videoconierencing except the cases wherein evidence is (o be

recorded.

Present:  Sh. Vikas Tiwari, Ld. Counsel for complainant through

VC.

Court is convened through VC (CISCO Webex).

File perused.
At request, put up for arguments on point of

summoning on 23.09.2020 at 03:00 pm.




State vs. Rameshwar

FIR No.547/16
PS: Hari Nagar

31.08.2020

no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed 1o take up all the cases Jisied before them through
wdeoconfefencmg Except the cases wherein evidence is 1o he

fecorded.
Present: Ld. APP for State through v,

None for accused.

Court is convened through VC (CIsco Webex).

File perused.
Perusal of file reveals that matter is at the stage of

prosecution evidence, therefore, matter stands adjourned for
07.01.2021 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.




Stale vs, Adesh Kumar

FIR No.836/18
PS: Hari Nagar

31.08.2020

Earlier all the maters were  adjourned en-bloc
pursuant 1o the directions issued by the Hon'ble High Court of

Deld from tme o time amid lock-down. Now, vide office order

Nn0.26/DHC/2020 dated 30.07.2020, District Courts have been

-

recorded.

Present. g APP for State through v,

None for accuseg person.

Court js convened throu

gh VC (cisco Webex).
File Perused.

Let previgys order be complied afresh for 07.01.2021.

(Babita py iya) |
MM-OG/W@S! rict

Tis Hazayi Couns/Delhi
31.08.2020




‘ C
Stale vs.Aminder Singh et

FIR No.698/16
PS: Hari Nagar

31.08,2020

| en-bloc
Earlier all the matters were adjourned

'‘ble Hi ourt of
Pursuant to the directions issued by the Hon'ble High C

Delhi from time tg time amid lock
no.26/DHC/20_2O dated 30.07.202

directed 10 (ake up all the case
videoconferencing exce

-down. Now, vide. office order
0, District Courls have been
S listed before lhem through

pt the cases wherein evidence js to be

Ld. APP 1o State through VC.
None for accuseqd person,

Court js convened thro
ugh vc (Cisco
Fila Peruseq WEbEX)‘

Process could pg e ISSue( due
Let Previgyg Order



State vs.Mukest elc.

FIR N0.329/2020
PS: Mundka

31.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from ume to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present: Ld. APP tor State through VC.

Accused Mukesh, Bihari and Om Prakash are stated
to be in JC.

Accused Moti Lal is stated to on police bail.

Court is convened through VC (CISCO Webex).
File perused. Perusal of file reveals that 10 has not

filed excise result. 10 is directed to join the proceedings through
VC on NDOH,

Jail Superintendent is directed to produce accused
Mukesh. Bihari and Om Prakash on NDOH.

Put up for further proceedings on 14.09.2020.

(Babita PuNi
MM-06/West District
Tis Hazari Courts/Delhij
31.08.2020




Sunny Vs, Mano)

CC No.22249/16

PS: Mundka
31.08.2020

Earlier all the matiers  viere adjourned en-hlog
pursuant o the directions 1ssued by the Hon'ble High Court of

Delhi from ume to ume amid lock-down Now, vide ollice ordoer
n0.26/0HC 2020 dated 30 07.2020. District Courts have heen

directed 0 take up all the cases listed belore them
videoconic

lecorded.
Present None.

through
-lencing except the cases wherein ovidence is 190 be

Court is convened through VC (CISCO Webex),
File petused.

Lel court notice he issued 1o all concerned parties with
direction 1o appear in person or through VC on NDOH.

Put up for further proceedings on 07.01 .2021.

Tis Hazarn Courts/Delhi
31.08.2020



Stale vs. Nasim Bano

FIR N0.1524/14
PS. Hari Nagar

31.08.2020
Eadier all the matllers were adjourned en-bloc

pursuant o the directions issued by the Hon'ble High Courl of
Dethi {rom tme o tme amid lock-down. Now, vide office order

N0.2G/DIHC/2020 dated 30.07.2020, District Courts have been
directed 10 take up all the cases listed belore them through
videoconiciencing except the cases wherein evidence is o be

recorded.

Present Ld. APP for State through VC

Courl is convened through VC (CI1SCO Webex).

Eile received back from Lok ndalat as unsettied.

Put up for arguments on the point of charge on

07.01.2021.

(Babita funiya)
MM-06/Wekt Di ct
Tis Hazari Courts/Delhi
31.08.2020



State vs. Kamal Wadhwa

FIR No.106/15
PS: Hari Nagar
31.08.2020

Earlier all the matters were

adjourned
pursuant lo the directions issued by the

en-hloc
Hon'ble High Court of
Delhi from time to time amid lock-down.

Now, vide office order
NO0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases lista

d before them through
videoconferencing except the cases wherein evidence is (o be
recorded.

Present: Ld. APP for State through vC.

None for accused persons.

Court is convened through vc (CISCO Webex),
Process could not be issued due to lock down.

Let previous order be complied afresh for 07.01.2021.,

(Babita Flulisa)/

MM-06/West District
Tis Hazari Courts/Delhi
31.08.2020



State vs. Kuldeep Singh & Ors.

FIR No0.182/18
PS: Hari Nagar

31.08.2020

Earlier all the matters were adjourned en-bhloc
pursuant (o the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no0.26/DHC/2020 dated 30.07.2020, District Courls have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is to be
recorded.

Present:  Ld. APP for State through VC.

Sh. Sanjay Shukla, Ld. Counsel for complainant
through VC.

Court is convened through vC (CISco Webex).
Ld. Counsel seeks adjournment on the ground that he
has been recently engaged in the present case.
Heard. Allowed.

Al request, put up for purpose on 07.01.20201.

(Babita iva)
‘ MM-06/West District
Tis Hazari Courts/Delh;
31.08.2020



State vs. Mohd. Aslam

FIR N0.34/11
PS: Madipur

31.08.2020

Earlier all the matters were adjpurned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from ume to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed !¢ take up all the cases hsted before them through
videoconle oncing except the cases wherein evidence is lo be

recorded.
Present: Ld. APP lor State through VC.

Court is convened through VC (CISCO Webex).

File perused.
Perusal of file reveals that matter 1s at the stage ol

prosecution evidence, therefore, matter stands adjourned for

12.10.2020 in view of the above mentioned office order issued by

Hon'ble High Court of Delhi.

(Babitf Puniya)
MM-06/V/est District
Tis Hazari §ourts/Delhi
31.08:




State vs. Pankaj Kumay & Ors,

FIR No.92/09

PS: Hari Nagar
31.08.2020

Eatlier all the matters were adjourned en-blgc
pursuant 10 the directions issy

ed by the Hon'ble High Court of
Delhi from ume 0 time amid |

ock-down. Now, vide office order
N0.26/DHC/2020 dated 30.07.2020, District Courts have been

cases wherein evidence is to he
recorded.

Present:  Ld. ApPp for State through vC,

Court is convened through Ve (Cisco Webex).
File perused.

Perusal of file reveals that matter is at the stage of

prosecution evidence, therefore, matter Stands adjourned for

12.10.2020 in view of the above mentioned office order issued by
Hon'ble High Court of Delhi.

Tis Hazari Courts/Delhi .
31.08.2020



State Vs. parminder singh & Ors.

£IR No.162/19
pS: Hari Nagar

31.08.2020

garlier all the matters were adjourned en-bloc
pursuant 10 the directions issued by the Hon'ble High Court of
Delthi from ume 10 time amid lock-down. NOW, vide office order
no.26/0HCI2020 dated 30.07.2020, District Courts have been
directed to take Up all the cases listed before them through
videoconierencing except the cases wherein evidence is to be
recorded.

Present. Ld. APP tor Staie through VC.
Accused Parminder through VC with counsel Sh, R.

Vasudev.

None for rest accused persons.
Court is convened through VC (CI1SCO Webex).

File perused.
Put up for arguments 0On the point of charge on

21.12.2020. V

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
31.08.2020
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31.08.2020) r
Carher all the matters were agjourned en-bioC

pursuant 1 the directions issued by the Hon'ble High Court of
Oclhi from time to tme amid lock-down. Now, vide cffice order

no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases lisled before them through

videoconferencing except the cases wherein evidence 1s 1o be

recorded.
Preseni:  sh. Deepak Saini, Ld. Counsel for complainant

thraugh v,

Court is convened through vc (Cisco Webex),
File perused.

Pul up (or arquments an |
. : application under |
156(3) Cr.ro¢. on 17.12.2020, e

Tis Hazzari Counsfi)elin
31.08.2020
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State vs. Babu Lal & Ors.

FIR No.382/17
PS: Hari Nagar

31.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
n0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconfcrencing except the cases wherein evidence is to be

recorded.
Present: Ld. APP for State through VC.

Both accused persons are absent.
Sh. K.K. Singh, Ld. LAC for accused persons through

VC.

Court is convened through VC (CISCO Webex).

File perused.
Process could not be issued due to lock-down.

Let previous order be complied afresh for 07.01.2021.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
31.08.2020




Padma Nassa vs. Rohit Pahwa & Anr.

CC No.8787/19
PS: Hari Nagar

31.08.2020

Earlier all the matters were adjourned en-bloc

‘ est District
Tis Hazari Courts/Delhi
31.08.2020




State vs. Viraj @ Raja etc.

FIR N0.117/2020
PS: Hari Nagar

31.08.2020
Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
vide office order

time amid lock-down. Now,
ated 30.07.2020. District Court

p all the cases listed pefore
es wherein evidence is

s have been
hem through
to be

Delhi from time to
no.26/DHC/2020 d
directed tO take U

videoconferencing except the cas
recorded.
Present: Ld. APP for State through VC.

produced from Tihar Jail

Both accused persons

through VC.

gh VC (c1sco Webex).

Courtis convened throu

File perused.
it is stated by accused Virat that his Advocat

_sheet due 10 lock-d

e could

not check the charge own.
Heard.

At request,

y of documents 0N

put up for scrutin

05.09.2020.
Superintendent/s is/are directed 10

concerned Jalil
ed persons on NDOH through VC.

produce the accus




State vs. Neeraj & Sonu

FIR N0.315/2020
PS: Mundka

31.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

File taken up on an application seeking regular bail of
accused Neeraj.
Present: Ld. APP for State through VC.

Sh. K.N. Sharma, Ld. Counsel for accused Neeraj.

Court is convened through VC (CISCO Webex).

It is stated by the Ld. Counsel that he has not received
copy of charge-sheet.

Heard.

Put up on 03.09.2020 for arguments on the above
stated application.

1O to join proceedings through VC on NDOH.

(Babita Puniya)
. MM-06/West District
Tis Hazari Courts/Delhi
31.08.2020



State vs. Neeraj & Sonu

FIR N0.292/2020
PS: Mundka

31.08.2020
Earlier all the matters Were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. NoOw, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be
recorded.

File taken up on an application seeking regular bail of
accused Neera].
Present: Ld. APP for State through VC.

Sh. K.N. Sharma, Ld. Counsel for accused Neeraj.

Court is convened through VC (CISCO Webex).

It is stated by the Ld. Counsel that he has already
received copy of charge-sheet.

Heard.

Put up on 03.09.2020 for arguments on the above
stated application.

1O to join proceedings through VC on NDOH.

(Bab niya)
: MM-06/West District
Tis Hazari Courts/Delhj
31.08.2020



State vs.Gurmukh @ Ginni

FIR No0.0037439/16
PS: Hari Nagar

31.08.2020
Earlier all the matters Wwere adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. NOW, vide office order

no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence is 1O be

recorded.

Present: Ld. APP for State through VC.

None for accused.
Complainant through VC.

Court is convened through VC (CISCO Webex).
it is informed by the Naib Court that accused has

already been released from JC.
Heard.
Let court notice be issued to accused with direction to

appear in person or through VC on NDOH.
Put up for further proceedings on 07.01.20Z1.

Tis Hazari Courts/Delhi
31.08.2020



Kavita vs. DDU Hospital

CT No0.3746/19
PS: Hari Nagar

31.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through

videoconferencing except the cases wherein evidence IS tO be
recorded. '

Present: Ld. Counsel for complainant.

Court is convened through VC (CISCO Webex).

Ld. Counsel seeks some time to go through the

Judgement passed by Hon'ble Supreme Court of India in Jacob .

Mathew's case. .
Heard. Allowed. ’
Put up on 08.11.2020 at 02:00 pm.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
31.08.2020
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State vs. Vicky
E-FIR N0.00243/19

pPS: Mundka

31.08.2020
Earlier all the matters were adjourned en-bloc

pursuant to the directions issued by the Hon'ble High Court of
Delhi from time 10 time amid lock-down. Now, vide office order
no.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.

Present: Ld. APP for State.

Accused Vicky is absent.
sh. A.K. Sharma, Ld. Counsel for accused.

Complainant sh. Guruvachan through whatsapp video

call.
Owner of stolen property Sh. Ramesh through

whatsapp video call.

10 through VC.

Court is convened throug
It is stated by the Ld. Counse
ell.

h vC (CISCO Webex).
| that accused could not

pear before court as he is unw

Heard.

At oral request of Ld. Counsel,
ce for today only.
it is submitted by the complainant and owner of stolen
ce their mobile phone has been recovered, they
In view of the above, they seek
d the offence punishable under

ap
accused is exempted

from his personal appearan

property that sin
do not want to pursue the case.
permission of the Court to compoun
Section 411 IPC.
Heard. File perused.
| have examined the complainant and owner of stolen
property 'about their voluntariness and having examined them, |
am sa.tlshed that they are making statement voluntarily. Therefor1e
let their statement to this effect be recorded separately and be sen;

TN



-2-
pp with direction to
through whatsapp. S
|0 has also duly ide

sign the same and
tatements sent and

them through whatsa
ntified the owner of

send it back to the court

received back duly signed.
stolen property and complainant.

File perused. perusal of the file reveals that accused

able under section

ent to face the trial for the offence punish
ompoundable within the scheme of Code of

1973 by the owner of the property stolen.

Therefore, in view of statement of owner of stolen property, offence
stands compounded. consequently, accused Vicky stands

acquitted of the offence punishable under Section 411 IPC.
Superdari, if any stands canceled. Case property, if

eased, be released to the rightful owner after proper

is S
411 IPC which are C
criminal Procedure,

not already rel
acknowledgement.
Original documents, if an

after proper acknowledgement.
File be consigned to

y be given to rightful owner

record

compliance.

(Babita Puniya)
MM-06/West District
Tis Hazari Courts/Delhi
31.08.2020

rogm after due

s



State vs. Dharambir

E-FIR N0.007182/19
PS: Hari Nagar

31.08.2020

Earlier all the matters were adjourned en-bloc
pursuant to the directions issued by the Hon'ble High Court of
Delhi from time to time amid lock-down. Now, vide office order
N0.26/DHC/2020 dated 30.07.2020, District Courts have been
directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be

recorded.

File received from the court of Ld. Duty MM.
Present: Ld. APP for State through VC.

None for accused.

Court is convened through VC (CISCO Webex).

File perused.
Court notice be issued to accused as well as counsel

for NDOH with direction to appear in person or through VC.
Put up on 04.09.2020.

(Babita Putiya)
MM-06/West\Distri
Tis Hazari Courts/Delhi

31.08.2020



